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guidelines for implementation of the programme have been circulated to all states. 
under sveP, a block is taken as the unit for implementation. The guidelines specify 
that the activities under sveP are to be completed in a period of 4 years in any 
selected block.

Inclusion of MPs in District Development Coordination Committee

880. dR. BANdA PRAKAsH: will the Minister of RuRAl develoPMeNT 
be pleased to state:

(a) whether government has taken any steps to include the Members of 
Parliament, Members of legislative Assembly (MlAs) and Members of legislative 
Council (MlCs) in the district development Coordination and Monitoring Committee 
constituted in each district to monitor Central schemes like MgNRegA, etc., to 
check irregularities; and 

(b) if so, details thereof?

THe MINIsTeR of sTATe IN THe MINIsTRy of RuRAl develoPMeNT 
(sHRI RAM KRIPAl yAdAv): (a) and (b) yes sir. district development Co-ordination 
and Monitoring Committees (dIsHA) have been constituted in 689 districts of the 
country	 under	 the	 Chairmanship	 of	 Members	 of	 Parliament	 with	 a	 view	 to	 fulfill	
the objective of ensuring better coordination among all elected representatives of 
Parliament, state legislature and local governments, in monitoring the progress of 
programmes aimed at socio- economic transformation at the district level. Presently, 42 
schemes of various Central Ministries are being monitored through dIsHA initiative. 
The schemes included under the initiative include MgNRegA.

Evaluation of NSAP

881. sHRI T. g. veNKATesH: will the Minister of RuRAl develoPMeNT 
be pleased to state:

(a) whether it is a fact that government is planning to conduct a study to 
evaluate the success of National social Assistance Programme (NsAP), a pension 
programme, rolled out few years back;

(b) if so, the details thereof;

(c) whether it is also a fact that the said pension programme has been suffering 
from implementation hurdles, if so, the details thereof; and

(d) the remedial measures being adopted by government to make the programme 
hurdle-free?
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THe MINIsTeR of sTATe IN THe MINIsTRy of RuRAl develoPMeNT 
(sHRI RAM KRIPAl yAdAv): (a) and (b) yes sir. An evaluation study has been 
contemplated on all aspects of National social Assistance Programme (NsAP) for use 
of best practices and to bring about uniformity in the implementation of the scheme 
in all states. In this regard it is to mention that Technical Advisory Committee (TAC) 
has been setup for shortlisting the institutions/organisations, who have submitted their 
expression of Interest (eoI) in response to the advertisement published in the news 
papers by Ministry of Rural development for conducting the evaluation study. short 
listing of eligible institutions/organisations has been completed on 28th January, 2019.

(c) and (d) for effective implementation of the scheme, information technology 
interface	 has	 been	 strengthened.	 With	 this	 initiative	 list	 of	 beneficiaries	 has	 been	
fully digitized and over 15 crore transactions during the financial year 2017-18 have 
been	 reported	 through	 Direct	 Benefit	 Transfer	 (DBT)	 mode,	 whereas,	 during	 2018-19	
(upto the month of January) 13.29 crore dBT transactions have been reported by 
the states/uTs. In addition, for providing the guidance on the policy issues National 
social Assistance Advisory Committee (NsAAC) has been setup.

Pending wages in MGNREGA

†882. sHRIMATI CHHAyA veRMA: 
  sHRI vIsHAMBHAR PRAsAd NIsHAd: 
  CH. suKHRAM sINgH yAdAv:

will the Minister of RuRAl develoPMeNT be pleased to state:

(a) whether wages to the MgNRegA job card holders have not been paid for 
months due to the lack of funds which has added to the problems of the labourers;

(b) the timeline for the payment to MgNRegA labourers and details of the states 
which have made payments after this timeline and details of the delay, state-wise; and

(c) whether not getting wages in time is a reason for MgNRegA labourers 
avoiding work in MgNRegA, which leads to the decrease in the work being executed 
under MgNRegA and whether village secretaries are being punished for this, by 
delaying payment of their salaries?

THe MINIsTeR of sTATe IN THe MINIsTRy of RuRAl develoPMeNT 
(sHRI RAM KRIPAl yAdAv): (a) The Ministry releases funds to the state/uT based 
on the basis of the agreed to labour Budget, opening balance, pending liabilities of 
the	 previous	 financial	 year,	 if	 any,	 and	 overall	 performance.	 Fund	 release	 to	 States/

† original notice of the question was received in Hindi.


